
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

THURSDAY, THE FIRST DAY OF AUGUST
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

wRlT PETITION (PlL) NO: 71 OF 2017

[ 34181

...PETITIONERS

Between:
1. Dasari Ramesh, S/o. Venkanna,

13211, Pandurangapuram Village
District.

Aged 35 years, Occ Social worker, R/o. 1-
, Palvoncha Taluq, Bhadradn-Kothagudem

2. Margam Guravaiah S/o. Narsaiah,
H No. 1-336, Pandurangapuram
Kothagudem District.

Aged 32 years, Occ Socral Worker R/o
Village, Palvoncha Taluq. Bhadradri-

AND
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The State of Telangana, Rep. by its Chief Secretary, Environment Secretariat,
Hyderabad, State of Telangana.

The Telangan_a State Pollution Control Board, Rep. by its, Chief Secretary,
Environment Secretariat, Hyderabad, State of Telang'ana.

The Joint Chief Environment Engineer. The Telanqana State, pollution
Control Board, Board Office, Hyiierabad,

llg legrgnal Office, Rep, by its Environmental Engineer. Kothagudem-
507101, Bhadradri-Kothagudem District.

The Chairman and Managing Director, Kothagudem Thermal Power, Station,
(O &M) Palvoncha Town and Taluq, Bhadradii-Kothagudem Distriet

The Chief Engineer,V-Stage, Kothagudem Thermal Power, Station, (O&lv1)
Palvoncha Town and Taluq, Bhadradri-Kothagudem District.

The Chief Engineer, Vl-Stage, Kothagudem Thermal Power. Station. (O&tvt)
Palvoncha Town and Taluq, Bhadradri-Kothagudem District

The Chief Engineer, Vll-Stage, Kothagudern Thermal Power, Station, (O&M)
Palvoncha Town and Taluq, Bhadradri-Kothagudern District.

The District Collector, Kothagudem-507'101, Bhadradri-Kothagudem District.

b

7

8

o

10. The Divisional Forest Officer, Wild Life and Conservation, Department,
Palvoncha Town and Taluq, Bhadradri-Kothagudem Diskict



.,.RESPONDENTS

Petition unde r Article 226 of the Constitution of lndiir prilying that in the

circumstances statr)d in the affidavit filed therewith, the Higlr court may be

;i";;; i" ir.r" *r. t, order or direction more particularly one in the nature of writ

litvtino"rr. to de:lare the action of the respondents in n()t ccmplYing with the-

piorsion. of secti( n Zt , ZSli 27 and 32 oi the Water (l)rev:ntion control of

Foriuiionl Act 197, restraining the discharg-e .of abnormal sewage and trade

effluents i.e., Ash )tc., by the" respondents 5 to 8 into Ka rkar' agu stream and

Kinerasani river catrsing loss of property and life of human and (rattle guaranteed

under tne said A)t tSZ+ ,nd arttcle 2l of the Consttuticn of lndia and

ionsequenlty direcl the respondents to comply with the pro'/isions of section2l'
ii to'Zl 'ind 32 of the Water (prevention control of Pollution) Act 1974

r".tirin.g ih" di." lrrg" of abnormal sewage and trade eff uen:s i e ' Ash etc"''

Lv tn" t"iponoents 5io 8 tnto Karkavagu it'eam and.Kin'?rasani river causing

io'r. ot pro'p"rt, anrl tife of human and ca-itle guaranteed unrjer the said Act 1974

and article 21 of thtr Constitution of lndia

r.A. NO :1OF 2017 WP(PIL)MP. NO: 137 OF 20171

PetitionundrrrSectionl5lCPCprayingthatinthesircllmstancesstated
in the affidavit filec in support of the peiition, ine Hign Court may be pleased to

iir".i tn" respondrrnts trto. 5 to g restraining the discharge of zlbnormal sewage

anO traOe efiluent:; i.e , Ash etc ' by the respondents 5 to [i into Karkavagu

Stream and Kinera;ani river causlng loss of property and lif': of human and cattle

g;;"t""J under lhe said Act 1974 and atlicle 21 of the crnsttution of lndia as

;;;,d"d section 3:l of the Water (Prevention control of Polltltion) Act 1974'

Counsel for the Petitioners: SRI S. MADAN MOHAN RAO

Counsel for the R€ spondent No.1 & 10: GP FOR ENVIRONMEIIT

Counsel for the R( spondent No.2,3 & 4: SRI A' VISHNU VI'RDI.IANA REDDY
(sc FoR TSPCB)

CounselfortheR('spondentNo.5toS:M,s.A'DEEPTHI(SCFI)RTSGENCO)

Counsel for the Rcspondent No.9: SRI MURALIDHAR REDDY IGTRAM'
GP FOR REVENUE

The Court made tt e following: ORDER



TIIE IION'BLE TIIE CHIEF JI'STICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICT J.SREEITIVAS RAO

WRIT PETITION PIL No.7L of 2Ol7

ORDER: eer the Hon'ble the CLEeJ Justi@ Alok Arad,he)

Mr. S.Madan Mohan Rao, learned counsel for the

petitioners

Mr. A-Vishnu Vardhana Reddy, learned Standing

Counsel for the Telangana State Pollution Control Board

for the respondents No.2, 3 and 4.

Mr. Muralidhar Reddy Katram, learned Government

Pleader for Revenue for the respondent No.9.

2. The petitioners are residents of Pandurangapuram

Village, Palvancha Taluq, Bhadradri Kothagudem District.

As per the averments made in the writ petition,

respondents No.5 to 8 had constructed V and VI stages of

thermal power plants and thermal power stations at

Palvancha and the suune are in operation. It has been

averred that the respondents No.5 to 8 had constructed VII

stage thermal power piant which is about to operate. It is
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the case of the petitioners that the respondelrts No 5 to 8'

without obtaining any permission from the Telanllana State

Pollution C( Introl Board (hereina-fter referre'l to as' "the

Board") unc er Section 25 of the Water (Pr evention and

Control of F ollution) Act, 1974 (hereinafter refet'red to as'

"the Act"), are releasing the trade effluents and sewage as

well as ash into Karakavagu stream and irr Kinnerasani

River, whict is situated at the banks of Pand urengapuram

Village. Tht petitioners, therefore, have prayt:d t'lr a writ of

mandamus to declare the action of the respcrndr:nts in not

complying vdth the provisions of Sections 21 ' 25 to 27 atd

32 of the A,:t and discharging sewage, trade effluents, ash

etc., into Ki enerasali River which results in toss of tife and

property to the residents of the village as violatir e of Article

21 of the C cnstitution of India. The petitiorLers, th erefore,

seek a dirt,ction to the respondents to cornply with the

provisions of Sections 21,25 to 27 and 32 of the Act'

3. A Be;'rch of this Court had directed thr: Board to

submit a I eport. In pursuance thereof, the Board had

submitted a report on 12.07 -2022 wherein it u'as stated



that at the time of inspection, sedimentation tank of the

Kothagudem Therma-l Power Station (KTpS) was not in

operation and the industry was discharging tJee ash mixed

water directly into Karakavagu ttrrough a temporar5r gate

without sending the same to the sedimentation tank. The

team of the ofhcia_ls of the Board was informed that it was

an emergency opening to discharge the waste water in

rainy season. However, it was noticed by the Bench of this

Court that the said report was not supported by an

affidavit. Therefore, the Bench of this Court, by an order

dated 06.06.2024, h.ad directed the oflicers of the Board to

visit the industry once again and to submit a fresh report

duly supported by an affidavit.

4. In compliance of the aforesaid order, the olficers of

the Board have visited rhe premises of KTpS on 19.06.2024

and have hled a report which has been duly supported by

an affidavit.

5. Learned counsel for the petitioners submits that the

respondents No.5 to 8 are still discharging the effluents

I
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and as h into the water

provisio rs of the Act.

body and are violating the

Or: the other hand, learned Standin g Counsel for the
Board, .uhile referring to the report datej 2tT.O6.2024
submitted on behalf of the Board, cor ten ded that the
treated r:flluents are being recycled anrl e.Kcess treated
we.ter a_k rne is being discharged

finally joi:rs the Kinnerasani River.

rnto Karakirvagu, which

7. We have considered the submissionr; made on both
sides and have perused the record.

8. The relevant extract of the report v,hich has been
prepared ty the team of the oflicers of the Boerd who had
visited the site reads as under:

Three units (i.e., KTpS V srage, VI srage & VII
are hawing Effluent Treatment Syst(,ms, The

1z is sending all eflluents in
Eifluenr Trearment r,r,.," ;:i::;l ;1t::::
ecycled, excess treated water is dische rging into
uagu t-mally joins Kin nerasan r.
rsh pond water from V & Vl stage unir; is ozrrtlvto farmers t hrough aqueduct for irri11ati,,n
as per the request o[ the flarmers and r e m:ining

"8.

stage)

indust

to the

being r

Karaka
q,

sendin5

purpos(

i

I
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is discharging into Karakavagu connected to
Kinnerasani River.

10. Decanted ash pond water of the VII Stage unit is
discharging into Kodipunjulavagu finally joins River
Kinnerasani.

1 I. The farmers along tl.e Karakavagu before

ionnected to Kinnerasani are using water from this
Kara-kavagu for irrigation purpose even in non rainy
season.

12. Ttre Board is monitoring the industrJz and.

collecting treated ellluent samples from industrSr

premises, ash pond outlets as well as collecting water
samples from nearby streams & rivers i.e., Karakavagu

and Kinnerasani.

13. As per the latest analysis reports, the values are

within the prescribed standards of the Board, as per the
Environment (Protectionl Rules, 1986. Copies of the
analysis reports are enclosed as Annexure-Il.

The Respondent Board will monitor the industry
regularly to ensure compliance of Board,s consent

conditions and directions. "

9. In view of the undertaking furnished by the Board

that they shall monitor the industry regularly to ensure

compliance of the Board's consent and directions, no

further orders need to be passed for the present. However,

it is directed that the authorities of the Board shall ensure

that no water pollution is caused by the industry. In

I
I

a\



6

addition, the officers of tJle Board shall ensure that the

industry cornplies with the provisions of Sectionr; 21 , 25 to

27 and 32 o[ the Act and shall also monitor the zLctirrities of

the industry regularly.

1O. .With the aforesaid directions, the wr.it r:etition 1S

disposed of.

Miscellaleous applications pending, if zmy. shall

stand closed. However, there shall be no order asi to costs.

Sd/.N.SRIHARI
ASsirsr,\Nr REGISI(AR

SI:CTION6FFlcER

1 The Chief S€ cretary, Environment, The State of Telang :na Secretariat'

" +I3"[f, Llt;,JalirflJ'i',lXl}gilfu nt, rhe.rera nsa na stat: po 
I I uti c,n c ontror

' e';ir;, b;"-ri tariai,'Hyderauad, state of relartqana - ,

3 The Joint Clief Environme;t-Ei gd;r, The Teiangana Stat') Pollution

" *:tl*,""'; i 
"33i'3,3fl 

33,Ynt"" ii33,?;,, o rri ce Ko t t r a s u c e rn' s o 7 1 0 1'
' 

Bhadradri-K, rthagudem District
5 The Chairmi,n anO tvtanagitig'director' Kothagudem 

-r-rerm'rl Power Station'

(o &M) palvlncha Town ind ir-rrq.-snioradir-Kothag trden I Drstriet

o tne chief e rgineer,V-statel 6ffi'g;J;rnnermal P"o'ver statron' (o&M)

Palvoncha J own ancl t arrfr ,'Bhadra?ri-Kotha.gudem,Drslric

'iliffi f; iix#Litu'+"',1t:t*t*i*:l:nusfflfi ifii,=i,i.;;'::T,
o if, lJ Ei,lljr-E rsiinbEi, y1t -9G0"' Kothas udern rherma I t'

Palvoncha 'l own and r arui,-ghadraorj-Kothagudern D stricl

?. T[i Blit'lJ, :tu"":J* #**gf,iiiSifi; 
" 
,* 

" 
.,i I"i ls 3 :m 

n str ct

Palvoncha 
-'own and r ariq, 

'Bh jdraOri-Kothagudem D strict

u. ?;: g g.t; ti"mallx8,I10u^H? i S'3::i?i:',i"' l ll' n o''1 e'| a n s a n a

,a f?l'J". tc GP FoR REVENUE, High court for the s'ate ()r r€rlangana

t.H#tg B :RiA N'EIJ,'-y&'H+s"'.'-%i3.flf ,rsecar 
toeusl

16. Two CD Cc Pies
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HlGH COUR'T

DATED:01 l0tll2024

ORDER

WP(PIL).No.71 ot 2017

DlsPoslNG OF THE WRlr PETITION (l']lL)

WITHOUT C;OSTS
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